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. - : 85,2003 Present ]
i ms_ :fpp_g.:g';:'t(\"( INSTTY :

‘rhe Hon'ble Mr, Justice D.N.
howdhury. Vice~Chairman,

The Hon'ble Mr, S. Biswag,
Administrative Member, . -

This is an application
under section 19 of the
Administrative Tribunals Act,
1985 a@ssailing the action of
the respondents in the matter

. . ‘, r — - ’\' (_
Slf, laxen, 27y of allotment of quarter,
‘ Q’ML/W' ) Mr. B.P. Borah, learned
; o . 4%09 Sre. counsel appearing on behal;

0f the applicant stated and

| _ cggggnded that in allotment of

" _ _ v F he employer is to act justly,

' fairly and lawfully, The learne

! | &d counsel also submitted that
u/\’\/ by order dateq 11. 4.2002 the

J

}

|

competent authority allotteg the=
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8¢5.2003 official quarter which the applicant
is presently occupying. We havc
perused the order dated 11. 4.2002
by whdch she was allowted the quarter
on condition that she would vacate
the quarter as and when it would be
required by the Post-master, Imphal,
H.Oe or for any purpose by the
office. The order also indicated that
the applicant was to occupy the
-quarter within time specified and
take steps for paying bill regularlye
She was also directed to submit the
occupation report to the authority
concerned. Subsequently, by order
dated 9,.,10.2002 the applicant was .
allotted the Type III, Unit-§ 1lst®
Floor quarter. The applicant submite-
ted representation before the
authoritf praying for modification
of the order and requested for
allotting a quarter at Old Post
Colony in place of the Palace
Compound to avoid hardship of her
and her two young childrens. The
“applicant thus prayed for modifica-
"tion of the order whereby she was
allotted in the Palace Compound.
The applicant, théreafter. also
‘pursued the matter and submitted .
another representation. Instead of
passing aﬁy order the mmpugned
order dated 25'.3. 2003 was passed
. imposingypanel rent. Thc applicant
""”aasailed'the action of the respond-
5ents as arbitrary ‘and discriminatory.

L We have heard Mr. B C.Pathak,
uleamed Aadl. C.G.S.C. for the
T "respondents. Admittedly. the discre-
. tion is vested on the -authority
..~ to allot or're-allot quarters. The
a'bﬁiicant aince made representation
before the authority the same can be
”“taken care of by the authority.

Contd...3
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she is occupying during the interregnum,

%

845.2003 On consideration of all the

aspects of the matter, we are of view
that ends of justice will be made if a

~direction is $ssued to the applicant

to submit a fresh representation

narrating her grievances before the

Director of Postal Services within two

- weeks from the date of receipt of the
order. If such representation is made

by the applicant the authority concenred

'shall condider the same Justly. fairly

and reasonably.

Mr. B.P. Borah, learned Sr.
counsel submitted that the impugned order

"imposing panel rent vide order dated
254342003 is arbitrary and discriminatory

80 much so that the applicant is occupy-
ing the quarter with the approval of the
competént authority. The learned Sr,
counéel further assailed the same as
unjust and unfair and therefore violative
of Article 14 of the Constitution. We
are:not inclined to pass any order at this
gtage on the contentions of Mr. Borah,
Since we have directed the applicant to
submit representation before the authority.
It is expected that the authority shall
congider the same with empathy and with
commiseration and pass an appropriate
order with utmost dispatch. Till the
completion of the aforesaid exercise

the impugned order dated 25.3.2003 shall

remain inoperative. The respondents are
farther directed to allow the applicant
to continue, in the present quarter which
The application is thus disposed
of leaving it open to the applicant to

‘move the Tribunal if such occassion

arises. No order as to costse.

Member ‘Vice=Chairman
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IN THE CENTRAL ADMINISTRATIVE TRI BUNAL:

GAUHATI BENCH AT GUWAHATI.

ORIGINAL APPLICATION NO. 9§ /2003

Smti. Th. Meena Devi,
Postal Assistant, SBCO,
‘Imph'al, Head Post- Office, Manipur.
o .... Applicant.
- Vershs - |
»‘1.» The Union of India, ,through the
Secretary to the Govt.‘ of India; '
Ministry - of Communications,
Department of Posts, New Delhi.

Director of Posts, New Delhi.

Mo wp

The Chief Post Master General, North
Eastern Circle, Shilldng. |

4. The Post Master .General, North Eastern
ercle, Shillong - 793001.

"The Director of Postal Services,

TN\

Manipur, Imphal ~ 795001.
6. The Postmaster, Imphal, Head Office,
Manipur. |

..... Respondents.

-~

1. PARTICULARS OF THE ORDER AGAINST WHICH

THE APPLICATION IS MADE: -



)

A) Order vide No. D4/HAC/IP dated 9.10.02 in
respect of the applicant passed b‘y the
.Difector, Postal Sefvices, Manipur, Imphal.

B) Order vide No. D3-4/IP-QRT/Allot/PL.ITI (A)
dated 24.2.03 passed by the Director Postal
Setvice, Manipur, Imphal. |

C) Order vide No. D3-4/IP-QRT/Allot/Pt. 111(A)
dated 25.3;2003 passed by the Director of
Pos;tél Sefvices, Manipur, fmphal- 795001.

.D) Non allofting of the vacant type —II quarter in
old Postal ‘Colony, Imphal: |

2. JURISDICTION OF THE TRIBUNAL:-
The applicant de‘clar'es tﬁat.thé applicva'tion is within 2
the jurisdictioﬁ of this‘ Hon’ble Tribunall | |

3. LIMITATION:

The applicant further declares that the application is
- within the limitation preéscribed in section 21 of the
Administrative Tribunal Act, 1985.

4. FACTS OF THE CASE:-

'MOST RESPECTFULLY SHEWETH:

4(1) That, the applicant who is now serving as Postal
Assistant (SBCO) at Irﬁphal was transferred from
Nagaland, Kohima to the Manipur vide C_ircle Office |
Memo No. Stgff/ 584/SBCO/RT/Pt- 11  dated 5-3—-

2002. After the issuance of the said transfer order
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3 the aﬁplicant s_ubtr}itted a representation on 13.3.2002
to the Director of Postal Servic‘es,' Imphal, Manipur
requestmg for allotting a Type — II Departmental
Quarter in -the Old Postal Colony. In the sald
representation the applic%ant reflected the cause of
inconveni'ences to be faced by her at Imphal and the
genume reason justifying her prayer for allotment of
quart.er in old post office colony. The said-

E representation was forwarded by the Superintendent
of Post Office (H.Q) for Director of Postal Services,
Nagaland, thima vide his_ letter dated 14-3-2002. It
may be pertinen't' to mention herein that as - per

rele\.rant rules -the'gpplicant is entitled for a type ~11
or type —III quarter. "
A copy of the-said representatioﬁ
dated 13.3.2002 & letter dated

14.3.2002 are annexed herewith

as - ANNEXURES- A/l & Al2

respectively.

4(ii) That the‘apphcant is a mother of two smalil kids |
aged about 3(three) years and. 1(one) year
respectiﬂfeiy and‘-they “are fully dependent on the
applicant. Hen',cg the applicant has 'prayed for.

_allotting a type ;Ii- quarter in the old Postal Colony,
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‘Imphal. which 1is close to the head Post Office ,
Imphal where she has joined on ‘transfer from
Kohirﬁa, so that during lunch/Tea time she can take
care of her bhildren %‘é’ feed them, otherwise the

minor children will have to suffer badly.

4(iii) That -‘appli‘cant thereafter submitted a
representatlon on 8 4 2002 to the Director of Postal |
Services, Imphal Manipur requestmg for allottlng a

- type — II Quarter i‘n old post office colony, which -
.was vacated by one Shri Kh. Jiban Singh. In the said

;" application the applicant also reﬂected about

1nconven1ences and grlevances faced by her after

e wtmnsferrmg from Kohima to Imphal and further

rgquested to allot the sald vacant quarter.
A copy of the said representation
dated 8.4.2002 is  annexed

" herewith as ANNEXURE — A/3.

4(1v) That the then D1rector of Postal Serv1ces

Imphal Mampur after bemg satlsﬁed about the

.
PP

o compellmg c1rcumstances of the apphcant allotted

"the vacant (Bye- Post Quarter of Post Master,

e 'Imphal) at Old Postal Colony vide his order dated

11 04.02 on the condition that the applicant will
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vacate the quarter as soon as it is requlred by the
post Master, Imphal Head Offlce or for any purpose
by the,‘ office of the Di_rector ,Postal Services,' |
Menipur, Imphal. | |
A copy of the seid ‘order dated -
11.4.02 is ‘annexed. herewith as

ANNEXURE —A/4,

4(v) That, after the issuance of the said order dated
| 11. 04 2002 (Annexure - A/4) allotting the applicant
. the bye quarter Type — III, the applicant submitted a
representation on 31-05-2002 to the Director Postal
Services, Imphal, Manipur requesting for allotting a
Type ~ 11 Quarter i,n'the old post office Colony
behind HP.O. (Head Post Office) in place of the sald
Type -III quarter stating inter alia that the said
allotment order 18 a temporary arrangement She
further requested to issue necessary orders allotting
the said type — 11 quarter at'an "early date,_ which was
lying vacant and no allotment otder was issued to

any one.
. A copy of the said representation

dated 31‘5.2002 1S annexed

herewith as ANNEXURE - A/S.‘




6

S ~4(vi) That surprisingly enough , by keeping a type -1I -

quarter vacant in old post offivce colony siqce,
April’02 the Director, Pos'tal Services Imphal
Mampur took a contrary decision and 1ssued an order
on 9.10.2002 whereby the applicant was allotted a
type —III Unit 6 first floor of the quarter at Palace
‘Compound, Imphal, which was not convenient to the
‘applicar;t considering the compelling condition about
" her two small children. |
| A copy of the said order dated -
9.10.02 is annexed herewith as

ANNEXURE -A/6.

4(vii) That, the applicant aga.in. 'submitted: an.
| apphcatlon on 10.10.2002 to the Dlrector Postal
Serv1ces Manlpur requesting for allotting a quarter
of Old Postal Colony in place of the Palace
Compound. In the said 'represenfation the applicant

| again reflected/highlighted ahlll“ the facts a‘,nd
circumstances of her grievances by stating that she is

~ living With, 2(two) small kids of three years and one
'year respectivély and she has to take care of.lthe
"small kids all thréugh the working hour. She. further

- requested to allot the type-II Unit quarter in Old
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Postal Colony behind H.P.O. by issuing necessary
order at an early date, which was still Ikept vacant.
A copy -of the said application
dated 10.10.2002 is annexed

herewith as ANNEXURE —-A/7.

4(viii) That, to the utter shock and surprise of the

applicant, the Director Postal Services, Imphal
without considering the request made by .the
applicént ﬁassed an order on 24.02.2003 in respect
of the byé post quarter in Old Postal Colony which is
under occupation of the applicant and the same was
allotted tg one Shri M.C. Das, Deputy Superintendent
of Post Office, Imphal with immediate effect. The
said order further stated that the said incumbent
shall occupy the quarter within seven days.

A copy c;f the said order dated

24.2.2003 is annexed herewith as

ANNEXURE-A/S.

4(ix) That, being aggrieved by the said order dated

24.2.2003 (Annexure —A/8) the applicant preferred
an appeal before the Post Master General, NE Circle,
Shillong on 26.2.03 through proper channel wherein

the applicant again highlighted all the facts and
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- circumstances of her grievances and also inhuman
acts done by the concerned authorities i.e. the

Directorate of Postal Services, Imphal, Manipur by

allotting quarter at Palace Compound and also
allotting the quarter which is in her occupation to
other incumbents. The appli'cant further requested in
the said appeal to direct the concerned authority to
allot a type -11 quarter Wthh is still lying vacant at
ld Postal Colony since the month of April,2002. The
said appeal is not yet disposed of till date and still
pending.
A copy of the said appeal oated
26.2.03 is annexed herewitﬂ as

ANNEXURE-A/9

4(x) That , the Director Postal Services, Imphal on..l

receipt of appeal to be forwarded to the post Master

General, Shillong, called the applicant in his

chamber and warned personally to vacate the quarter

immediately or to face dire consequence etc. Again

immediately and simultaneously wrote a letter on 28-

02-2003 to the applicant regarding the vacating of

_the said quarter which is in poSsession of the

applicant by 1% March, 2003 positively. The said

letter further directed/ stated that if the applicant
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“fails to ‘vaca't'e the said quarter within the stiPulated‘

period the Department will take the possession of the

quarter on 01-03-2003 by removing all the‘ articles

Belonging to her without further notice and the
Department will not be held responsible for the loss
of any property of the applicant.

A copy of the said letter dated

28.2.03 is annexed herewith és_

' ANNEXURE - A/10

4(xi) That, thereafter due to threat given by the
Director concerned the applicant with fearful mind

has submitted re‘m'inders dated 12-03-03 and 25-03-

- =* 03 to the to the Post Master General, NE Circle,

Shillong to consider hef case sympathetically and to

cause allotment of vacant type — II -quarter in old

"Postal Colony in which she can see the wélfare and
- safety of her 2(two) small children of 3(three) years

and one year old who lives on breast sucking only. If

_ her quarter is shifted from the Old Postal Colony to

Palace Compound :in view of the impugned orders

. (Annexure - A/6 & A/8) she will suffer from

" irreparable losses and injuries that cannot be
compensated in any other terms and the safety of the

innocent children of the applicant will further be
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7 "igopardized. The applicant craves leave of this

Hon’ble Tribunal to refer to and rely upon the said
reminders dated 12.3.2003 and 25.3.03 at the time of

hearing of this case.

4(xii) That ,the applicant begs to state that besides the

vacant quarter, vacated by Kh. Jiban Singh, two more

type —II quarters are engaged other wise and can be

allotted to the applicant by making necessary

arréngement in the Old Post. Office Colony, Imphal

3o that the applicant can .look after ‘her minor

children properly.

4(xiii) That, sﬁrprisingly enough, without any

consideration and justifiéation the Director of Postal
Services, Imphal has passed an order of imposing

penalty of penal recovery of the rent at commercial

~ rate and has fixed up. Rs. 6,355/- per month to be

recovered from the pay of the applicant giving date
of effect back dated i.e. 02.03.03 without waiting

for decision of appeal dated 26.02.03 preferred- by

- applicant to the Higher Authority i.e. (to the Post

Master Genersgl,. Shillong).

B {[
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A copy  of the said impugned
“order dated 25.3.2003 is annexed

" hereto and marked  as

ANNEXURE-A/11L.

4(xiv) That the apphcant states that thereafter on

23.3. 03 she filed another appeal before the Post

.Master General ,NE Circle, Shillong for - taking

' necessary actlon for allotment. of quarter to the

‘applicant in old Post Office Colony on humanitarian .

ground and in the said appeal the applicant has stated
,' the entire facts and‘ circumstances of her case and

praylng for staying the order of penal recovery of Rs.

R .6,355/a Per Month which is Rs. 739/- more’ than the

total emqlument drawn by the applicant and to

dispose of the appeal dated 26. 2.03 sympathetlcally |

so that the vacant quarter in the old Post Office

Colony is allotted to the apphcant to save the life of

her minor children. The advance copy of the said

appeal was sent to the Chief Post Master General, NE

- Circle, Shillong also. Till date the sa1d appeals dated

76.2.03 and 28.3.03 are pending.

A copy of the said appeal dated

28.3.03 1s annexed he_reto and'

marked as ANNEXURE-A/12.
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*24(xv) That ‘the apphcant states that the Direc'tér X

-
Postal Services Mampur issued a letter to the .
ap'-plicant "vide No D3~4/IP-QRT/Allot/Pt III(A)
dated 07.04. 03 whereby he has mformed that the
applicant has been allotted type — I11- 6 , Postal
Colony, ,Palace Compound vide ofﬁce letter dated
9.10.02 and the applieant was given time upto
}O.4.’03 to‘ vacate the Post Master’s q;.nartser on the
Pe;sonal appeal made by the applicant to the Chief

. Post Master General .NE Circle, damaged rent upto

30.4.03 would not be charged and was waived.

A copy of the letter dated 7.4.03
is-annexed hereto and marked as

ANNEXURE - A/13.

.4(xvi)~ That the applicant thereafter on 21.4.03
s#bmitted a representation before the Director -of

" Postal .ServiCes, Imphal stating her problems enqe

'agein‘ and prayed to al_lot her either the vacant
qearter or any o.t'her ‘accommodation m old Post
‘Office Colony to provide relief to her children who
only 3 and 1 years 6Id‘respectiively. A copy of the
representatidn :dated 21.4.03 was sent fo the Post

Master General .NE Circle, Shillong requesting him
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| Z X -to intervene in the matter and cause allotment _ofl
type-11  quarter which is lyihg vacant since
~ April®2002.
A copy of the said representation
dated 21.4.03 is' annexed hereto

and marked Aas ANNEXURE A/14.

4(xvii) ‘That the applicant states that at present she 1s

® occupying the type -11I bye- Post quarter of Post Master
\ Imphal whxch is close to the Head Post Office, Imphal
where _the ap cant is working and one type-II quarter is
ying/v@p“in the old Postal Colony ,Imphal since

April’2002 and the applicant is earnestly requesting the

guthority to allot the said quarter to her s-o that she can
take care and look after her tvtroi minor children aged
about 3 and"l years respectively. But the Director ,Postal
Services, Imphal has allotted one tyge ~I11 Unit 6,1% floor
at Palace Compound‘ . Imphal which ‘is situated at the
distance of more than 2(two) Km. from Head Post-Ofﬁce,
Imphal and 1f the applicant is forced to go to the said
type-111 quarter at Palace Compound she will suffer
.- irreparable loss and injury as she would not be able to
take care of her small children during the office hours
which will be dangerous to the h.ealth and safety of the

~ said two children of the applicant.
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% 4(xviii) That the applicant states that from the facts and

circumstances of the case as stated above , it 1Is
apparently clear that the actions of the Director Postal
Services Mampur in allottmg type — 111 , Unit 6, 1°* floor
at Palace Compound Imphal to the apphcant charging
penal rent of Rs. 6, 355/- Per month from the apphcant for

occupying the Post Master’s quarter and not allotting the

| type ~-11 ouar'ter lying vacant since April>2002 at Old Post'

Offwe Colony, Imphal though the applicant 1s ent1tled for

the same are illegal, improper, unjust unreasonable,

—

arbitrary, vitiated by bias and malafide. The applicant
further states that it is a fit case wherein your Lordships’
“may be pleased to set aside and quashed the impugn order

dated 9.10.02 in respect of the applicant, order dated

24.2.03 and order dated 25.3.03 passed by the Director "
Poatal Sofvioes, Imphal and direct the respondents to allot'
tjpe-ll quarter lying _v'aoant in Old Post Office Colony
,Imphal conside;ing ‘the plight of the two small children

of the -applicant. |

4(xix)  That the applicant states thaf at present the
apphcant draws an amount of Rs. 5,616/- as her monthly

salary after normal deductmn but the Director ,Postal

Service , Imphal has imposed penal rent of Rs. 6,355/- per

" month from the Applicant which is Rs. 739/- above her
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- drawing salary. The balance of convenience is in favour

of the applicant . Pending disposal of this application
your Lordship’s may be pleased to stay the said orders

dated 9.10.02 in respect of the applicant and order dated

25.3.03 passed'by the Director Postal Service, Manipur

and direct the respondents to allot the type -II quarter

lying vacant at Old Post Office Colony to the applicant.

And if the aforesaid interim order as prayed for is not .

passed the applicant will suffer irreparable loss and injury
which cannot be compensated by any other means and the

whole application shall become infructuous.

5. GROUNDS FOR RELIEF WITH LEGAL PROVISION:

'A. For that the applicant is entitled to type —II or type -
111 quarter and at present one type —II quarter is
lying vacant since April’2002 in Old Post Office
Coiony, fmphal. The applicant has been earnestly

requesting the Director of Postal Services ,Imphal to

allot the said type-Il quarter in the Old Post Office

- Colony so that she can take care and look after her
two small kids aged about 3 and 1 year respectively.
But the Director of Postal Services ,Imphal has

allotted a-\"ty.pe ~I1I, Unit -6, 1*' floor quarter in

Palace Compound which is more than 2 Km. from the

Head Post Office , Imphal without considering the

Yo
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,compellmg circumstances of the applicant. And as

such the gaid actlon of the Dn‘ector of Postal

Services, Imphal in allotting type - 111, Umt— 6
quarter a-t Palace Compound instead of type -II
quarter which is lying vacant since April, 02 at the

Old Post Office Colony, Imphal is out and out

_ 111ega1 unjust, improper, unreasonable, vitiated by

blas and malafide and arbitrary.
For that the apphcant is a mother of two small kids
aged about 3 and 1 years respectively who are fully -

dependent on her é,nd.hence she has been i)raying for

" allotting the type- II quarter at the Old Post Office

Colony which is lying vacant since April, 2002 so

~ that she can take proper care of her children during

day time “also. The applicant draws salary of an

amount of Rs. 5616/- per month after normal

deduction, but the Director of Postal Services,

Imphal has inllpo-sed a penal rent of .Rs. 6355/- per
xhon-t_h ‘on- the épplicant for occupying the Post
Mastef’s qual;ter which 1is Rs._ 739/- above her
drawing salary . If the applicant' is forced to pay the
aforesaid penal rent , she will suffer ifreﬁarablé loss

and injury and as such the said order dated 25.3.2003

~ passed by. the Director‘ _Postal Services, Imphal is

bad in law and liable to be set aside and quashed.
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For that as Postal Assistant the appﬁcant is entitled
for type —III‘quarters‘ and hence she has prayed fdr
allo-tting type- 1l quarter lying vacant at the Old Post
Office Colony, Imphal for the only reason tﬁat she
would be ablé to look after her two small children
during day time also. The Director. Postal Services ,
Imphal could have easily allotted the said vacant
~ type-II quarter to the applicant considering the plight
of her small children. But the Director Postal
Services without any valid reason has allotted a type-
III, Unit -6, 1* floor quérter at Palace Compound,
Imphal to the' applicant which is more than 2 Km.
away from the Head Post Office where she is

presently working and has been insisting the

_ applicant to occupy the said type —III quarter and for~

not doing so the applicant has been penalised with
p_enal rent of Rs. 6355/- per month for not vacating
the Post Master’s quarter without any valid reason.
As such, the said impugned orders dated 9.10.02 in
respéct of the applicant aﬁd'order dated 25.3.03 are
liable to bé set aside and quashed.

For thdt inspite of repeated' request from thé
applicant to allot her type —II quarter lying vacant

since April,2002 at Old Post Office Colony, Imphal

4
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“as per her entitlement and considering well being of
her two small children, the Director Postal Services
,Imphal as allotted a type-III , Unit — 6 ,. 1** floor
Quarfer at Palace Compound to the applicant v_idé

order dated 09.10.02 instead of the said vacant type-

II quarter at Old Post Office Colony in a most |

inhgman and arbitrary manner and thereafter he has
imposed penal rent of Rs. 6,355/— per month on the
apﬁliéant w.e.f. 02.03.2003 for occupying the f’ost
Master’s -quarter. As such the said orders dated
09.10.02 in respect of the aﬁplicant and dated
25.3.03 passed by the Director of Postal Services ,

Imphal are liable to be set aside and quashed.

6. DETAILS OF THE REMEDIES EXHAU‘STED':

The applicant declares that she has availed all the

reinedies available to her.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING

WITH ANY OTHER COURT -

The applicant further declare that this matter was not
filed earlier and no application- has been filed before
any Bench of the Tribunal, .as such, at present no
application is pending béfore any Trii)unal or vCouljtlo'f

Law.
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8. RELIEFS SOUGHT:

In view of the facts mentioned in paragraph 4 and

'grounds mentioned in paragraph 5 above, the apphcant

prays for the followmg rellefs :

"

B)

C)

b

E)

To set aside and ‘quash'ed the Order vide No.
D4/HAC/IP dated 09.10.02 in respect of the

applicant passed by the Dlrector Postal-

Serv1ces Manipur, Imphal

To set aside and quash the Order vide No., D3.-
4/IP-QRT/Alot/PLIII  (A) dated = 24.2.03°
paséed | by the Director_ Postal Serviée,
Manipvur, Imphal.

To s.et aside and quash th-e Order vide No. D3-- |
4/IP~QRT/AHoi/Pt.III(A)F' dated 25.3.2003

paésed by the Director of Postal Serviceé,

Manipur, Imphal- 795001.

To direct the respondents to allot type- II

- quarter in Old Post Ofﬁce'CoIony which is

‘ lyiﬁg vacant since April, 2002,

The cost of the case.
Any other relief to .which the applicant is

entitled under the law.
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5 -~ 9. INTERIM ORDER .IF ANY. PRAYED FOR :

T Pending final decision on the application, the applicant

humbly préys for following interim order:

(i)
 dated 09.10.02 in respect of the aﬁplicant'

(ii)

(iid)

- (v)

)

To stay the Order vide No. D4/HAC/IP

pass-ed, by the Director, Postal Services,

" Manipur, Imphal.

To stay the Order vide No. D3-4/IP- .

 QRT/Allot/Pt.11I (A) dated 24.2.03 passed

by the Director Postal Service, Mariipun

Imphal.

To stvay fhe- Order“ vide No. D3-4/IP-
QRT/Allot/Pt.III(A) dated 25.3.2003 passed
by the Direc;:or of Postal Services,
Manipur, Imphal- 795001, |

To direct the respondeﬁts _td 'm‘aixgtain .
status-quo in respect of occupation of the
Post Master’s quarter at the Old Post

Office Colony, Imphal' by the applicant.

-~ To , direct the respondents to allow the

applicant to occupy the type- II vacant
quarter at the Old Post Office Colony,

Imphal.
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10._PARTICULARS OF THE POSTAL ORDER IN

' RESPECT OF THE APPLICATION :

i) No. of Indian Postal Order -8 G 490520
ii) Name o‘f‘ the_i-ssuing Post Office - G PO
iii) Date of iésue of Postal Order - 6. 5. A% 3
iv)' Post .foice at  which payable -

| Guwahati Head Post Office.

10.  LIST OF ENCLOSURES:

As per Index
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"VERIFICATION

!

' !; 1, Smiti. Th Meena Devi,aged about 30 years Wife
|
|

Sri T Prio ‘Kumar Smgh by profession — Servxce a

J_
ldent of Old Postal Colony Imphal, P.S -& PO -

resi
| iimgt»hal Mampur do hereby verify that the contents of -
:paragraphs 4 (i1), 4(111) 4(v), 4(vii), 4(ix), 4(x),

4()&1) 4(x1v) 4(xv1) 4(xvii),4(xviil) & 4(x1x) are true to my

kn;pwledge and those made in paragraphs 4(1), 4(1v) 4(v1) ‘

. 4(viil)’ 4(x11) 4(x111) and 4(xv) bemg matters of record

are true to my information derived therefrom and the rest

e my humble submissions made before this Hon’ble

B _F

ibunal and that I have not supp‘ressed any material fact.

_

Ty Meonn S

Signature of the Appli_cant

Date :




-+
.
L | ' “‘
5
‘o &
i
{

HM?‘” P

o . . j.'\;‘l-. e

' il ey — [— —m sz ==

2? © ANNLAURE:-

1,

THE DIRECTOR GIF FOSTAL SERVEKES,

CAIPELATL 27953 U(H, ;?\l/\NJi’[,'R DIVISTON,

SUB: RE owsi FORALLOTNE M OF PV PE L DEPARTVENTAL QUARTER Y
THE_OLD POSTAL COLONY NTANMEILAL,

Respected. Sir. v : :
' Most iumbly and respectiviiv Fhed o Ty the followine tew Tines

o vour kind constderation and syapaiheuc orders,

CThat Sies Uhave tranaferred with civele office Memo, no S@iras|

SBECO R P Dated al Shillong 03.03.200.2 0 Tmphal 11.0),

That Siv Fam having twoaniadl babies, one b o e ebband

sisomonths ald onle A his condition 1 1 very (li!li(-ull 1o five fare

another 1s onh
ot The old postad coforre i T vers oppog -

from Foxt Oflice . vorallolme
s o me Lo attend otice in e aad o ool aiier s e Bonn b aaime
Selpews Lo consult with Doctor wheneaar qeve sy
\

That Siec [ have head llvv:xi one <f«,-}‘»;|[|m«,~ul'ol Cpriaier e NIRRT IE

ty

for OO stad) e the old Postal Colons,

- . . e PR R Lot
ot most b e .«..,;«L\‘:i,.f TR NI

l\:’l,!"!! !'l! l’ly\ \]|

Ltherclore reques
coapszder my case svmpathetically andt aliof e s e

the wdd Poslal Colony:,

oy, athin iy
. i Ko
CPEL L

N KV AR IR TR I LR I N

Dated af Kohuna the 1332007

NP

XN

/g/f
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DEPARTMENT OF POSTS : INDIA
OFFICE OF THF DIRECTOR OF POSTAL SERVICES
- NAGALAND : KOHIMA -797 001

No. D-2/Bldg/Misc-1I Dated at kohima the 14-03-2002

To, A
The Ditector of Postal Services,
Manipur, Tiphal-785 001,

Qub- - REQUEST FOR ALLOTMENT OF T-JIQUARTERS IN THE QLD POSTAL

COLONY AT IMPIIAL.

An application received from Smt. Th. Meena Devi, PA/SBCO, Kohima HO on the
above mentioned subject is cuclosed herewith in original for further nevessary disposal at your end.

Encl- aa

D) -

g (P Chalraborty)
Supdt of Pust Offices (11y)
For Director of Postal Services
Nagaland, Kohlina-797001

Copy to:-

1.
AT

NG ' ' . }
5. ) ',,!, ,,,,,, >
\‘\( K s
N — LD
(B Chakraborty) —
Supdt of PostOtices iT1g)
ffor Directar of Postal Services
Nagaland, IKohima-797001

Sy, Th. Meena Devi, PA/SBCO, Kohima HO797 001, for information,
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YTo
The Director of Postal Services
Manipur, Imphal - 795001
Sub : Humble prayer for allotment of any accomodation in old post office colony.
Sir, ’

Respectfully 1 beg to state that as per the order of chicl post master general. Shillong T was
transfered to Imphal H.0. and accordingly I joined at Imphal on 4/4/02. In this connection. I begto
sy further that T have two small kids aged 3 years & 1 yearstespeetively, Altermy coming to
Manipur | have acquired arented house in Sagolband arca which is far away from postoflice.
During office hours 1am notin position (o see my kids and feed them at all. In this way their fife has
hecome inseeure. With this consideration, Thad already submitted my humble application along

with prescribed praforma through DPS Kohima.

Sir.now 1 find that one quarter vacated by Shri Kh. Jiban Singh has beenatlotted to Group-
1 and as such there is no other vacate quarter, But the quartier meant for postmaster is lying vacant

forfong time and is Jearnt that the post master is not in need to oceupied the quarter immediately.

enee, it will be a great help ilyour good-sellbe consider my case on humanitary ground and
allow me to oceupicd the quarter on paymentof admissible rent and also on the condition that I shall

vacate the same immediately as soon ais itwill be required cither by postmaster or forany purposc.

\’Qmslitimlhllyu
"I ’_/}/, SJra A
Dated .5/7’.‘.’.% ...... | (Th. Mcena Devi)
| - PA/SBCo
Imphal H:P.O

s,



the Staff quarter type -IiI ( By-pos
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She- A

oL vy

DEPARTMENT OF POSTS ,INDIA

7§gxgq

pirectoX, postal Services ’9,,

Manipur State,
Imphal = 795 001

////////ﬂﬂa

7 pates 11904.02¢

No.D4/HAC/IP

~

ac approved by Director postal Services, Manipul, Trmphal
, t quarter of pogstmaskely
Imphal.)at_old‘pospal,oolony. Imphal whichynot ocaupied by the
Postmastax, Imphal H.0. 46 alloted to Smb. The Meena Devl, Pede
8BCO/imphal with {mmadiate effecty on the condition that shel
will vacate the quarter as gsoon a8 it will require
macter, Imphal H.0. or for any purpose by this o ££4cQy

he‘official will have to oacup
doy s and record the olectric meter reading at the tine of opcou=

pation and electric bills ars to
palys She is direated to submit the occupation report to this

office copy endoxsing Lo postmaster, Imphal HeOs '.!

\/////, Qﬁtp”'
| ( NoCo W

, alde® )
supdt. of Post Offices

1

A

4 c1

Copy ‘tn1= 1g The postmastar, Imphal H.0. for information and

negeepaly aotione l

‘\//é:/gmt, the Meena Davi, Fede SBCO/Iﬁpﬁal HsOs

\)Q’/ K Q/Co -
N \ \-'\ E\m-g\,b)/{,ﬂq l/\j Iy

pd  (N.C. Halde2
/\_/V’L Sgpdt. o%f:;/srgﬂ()f ices
’7/1 P
A1

y the quarter within 7(aeven)§

be pald regulrly oy hex person« .~

d by the W&atwbd

‘
i
\

]
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' PR vahé_uirgcﬁorgzqatal'ﬂurvicqs.
' Spndpur=Jdrphal

{
i cul i~ Gumble prayer for allntrent.of

| rpe-11 quar tor in 0ld pest of {lco
I v c~iony bahind Hei00
|
l
{
i
{

faf i~ Your lob-er no 04/ HNG/LP AR tod 21-05-01

: S loat peapratl 1Ly 1ohagp 2 et by thitd

7 halp from Jiriban and akb praﬂqnt,liviug Wit two small Idds
apsd fpbout o yeara and ono yaxrurnspoctivaly.‘ﬂnfora coring
to Ir[phal 1 waa. poatd al inhina o on appival hare faced
tromgnants 43¢ 4enitdas in anguring acnorola tion. tat in the
woan lvhids the ren Direnter was Jdnd annoph tos Al oW R -
Lo Tl dn L 3 Gl Paatragter qUﬁrtar‘viﬁc nie esteenad

na 0| o 1%1/;UJ3/12“tthﬁal Ll Ve 007 teW;ruwrrillyy

: “ir, sines @ qhava arrangerent is
nurslp Lenporary and dn tha moan tionn twe typa=li quar ters.
undelr &xx now undsr e oesapation of M4~Manab'ﬂgﬁ\lrphnl
H.Ohona’oncuniaﬁ by e ndeat manrd of nivisionnl office are

Lilggly Lo yacabed vvy 8GN

,. : -
&‘ ' Gy dnownle comse Lot 4o aabni tling
i13ﬁAwith an anplieatoun sn taa preseribad profornd with
cprpfer U0 Lindly extoni your 2n2reus nands for'allommnit
ol |dpnn aquaviay prcfﬁr:bly'uich 1s no ooeuploed by thendght
quprd of Javisionad oviien : v

. S , yourts Lodthinlly

i ' R . - N
| Al et
W%Wbﬂ? (‘m.anmei)
_,_._.... ‘\' . ‘f‘i'l,"'(‘ -] ‘ ' “
ﬁxjswﬁL- ¢*(:.h),upuAl
. ) e .
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"}\. : J)ﬂl;ir!m Nt wx ) ot In(]ia.
OJ.IJ.C@ oL l‘n(‘ Dic.chr skl (.rvi_cw;r;'l\.anir*ur I. :
s . . 7 5\1('10
wo ' ' sl e e
' MO Dd/HAC/IQ.ﬂ' D v at Imphol,the 09,10, 02,
\ The undarmentioned staff Guarters at palace compy
Imphal are \Jlsrk:d by the f ]anan of*iciﬂlS. -
’ . 1 . ]
Sle Type nf {nxrl Name ,f ££icinl.
1\]")0 ]
01, 'ﬁ’)x“IIL Unlt l irouna Coi e ,
1 sri L. Giridhon Sin~h.

FLoox,.

I‘yl;e U UnJ.L -3 .
Ground £loor(New building):

03, Type-III Unit-4

Ground f£1 wor.

04, Type~III.Unit- =3

1OL¢ fll/]-o

1z 0/5//Type-131 Unit-6

a——

/" l t. fl))l’.
06, Type-IIT uUnfk=y
2nd, floors N
, n e
07. Tpr~II unit=1,
"\ . ‘)
08, Type-II unit-8

The officiales will n-ve to

[uartnr“within 7(seven) avs

sfficials will have to

tax/¢lectricity tax elc., 1€ any,

. Sri D.C.

‘ O/(") t

‘ from the
no occupation report is received within the scheduled
Allotneént will no CJncv1]’n vithout any furxther notice, T

pay prescribed taxes including wat

Peae Imphal M, 0.

Brahma, C.I.
he D1 s,Imphal,

sri John Wangsol,
1'-;‘10 Il’\'\j-h;'tl ]:000

H, Budhachandra sins
I: . l‘to Im[.l"['ujl ”.O .

smt. Th, Meena Devi,
EQ(SBCO), Impial.

‘mbt. Nengpilam Kip.

Pedhe, Traphal H.G.

smt. Thangkhonem Vol
aive Imph.‘:l 11.0.

Eo‘mto Thf Lilhbn ti Dov,

I'e2vaImphal H.0.

secupy togir respective

date of allotmant,

ud/
(R o130 uIM:II)

Directymr Postal bervice

Mnniuur Tmphiol ~795

Copy to -
- 1. The rostanster,lmg
and n/action,

h"\l II.O.

00%L.

“£uyr iniormotison

. A8, The ofile . ald concerned £40 informetinn “I/
W\/DQ 3})\%/ | n/nctvi:m./ wh . Meaoa h“"’,y" //\ (& )
OIA;‘% W ﬁ 90 Sf)ﬁr(:"o \ ii Ve Y
‘? (l{o}‘: v‘B. t/‘ILC;]{)
Dir ct-r I'nstol Lervic.s
/ . Mandowe, Impral=795001.,

tim=

CV);

K

ety

/1,&\‘()/\4\}/ .



" and thers was ne likeliheod of ifs requiremsn
post Masler. |

— %q "_ ) .,‘~ “ - . A
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lT@ ’ , ' ‘ lb“
The Diraator Postsl service
Manipur- Inphal ' ‘ .

Sub i~ Allotment of quarter in paiaco cﬁmpeuné
poatal colony.

Ref 1= Your Hemo ng DA/ HAC/1P dated 00=10=02

‘ Hospﬁotad gir,y

KA A A XL

o Respectfully 1 beg to address
this humble application not only as Directer of Postal
gorvices, but ag pleo a guardian and head of entire

pogtal family of Venipur.

o : sir, ny compelling clrcumstances
I had alroady lamentod bafors.the earlier Director when
T wag facing tremendous incenveniences and in-gocurity in
a private rented houso in kwakeithel Bazar after coming
fron Lohima on transfer vith two small kids of 3 years
and 1 year regpectively. After Leing convinoed with my
genuine probloms 1 wag very sympathotically allowed to

occupy the post megter quarter whioh was lyin% ;aogﬁnt
: Oy tne

o ' , ' gir, when the notifleatien for
gubmisgion of application fop alletment of quarters was
nade I had very pif. pointly narrated my compelling
ciretmstances nentiening the follewing faots emee=

2, That I an aleno here at Imphal with two small kids
of 3 years and 1 year old respcctivoly and in caso £
my hunble prayer for allotment of ene unit of quarter
in old postal aolony behind 1I,P.0 1s not congddared 1
shall not ba able to lake care of emall kids and in my
long absence any unfortunate incidont may take place.

’ \

2 That sir as you knew that breast faeding of emall

ohild of 1 year is pust at the cértain intervel and

o1 thout that the chlld ean not survive, But sir In cage
1 an not faveured by your rood self by alloting a
quartsr in 0ld colony, tho fnto of my ohldldren will

at great riske

3, Tat sir ry husband 1g posted in Hgralend and thus
nlone 1 faco e===am tho problema of my family.

A, That sir, with due apology I beg to mention thot
at present, one unit of quarter alloted fo security
on aud other ono convorted es rtors roow, atlll ene
it of quarter is lying vacant and its allotmont to
rma by your henour would ba not by apreat help but will
be tho boon-for my snall kidse

In ths midst of above problems
C3 roquaatel youp pondenlf to Iindly axtabd your panavons
hand and allot va the vaecant qunrbs of old eolony In .
ctand &f pulnes eorpondy OF allow ne tn continue 1o the
poat Haster quarler ag at preaant
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Department of Postiindla.
tj 0ffice of the Dirsator Pontal SorvicesiManipurslmphal:
1950021,

WHRWN AN

No. D3=4/Xp-0RT/ALlot/PE.IL(A).  Dated st Imphal,the 24,02.03

'the By post quarter of Postmaster sk old pontal
colony, Xmphal is allotted to Hri M.C. Das, Dy. supdte. of
post offices, Ymphal with imgediate effeat. _

The officar will have to occoupy the quarter within
7(seven) doys and'record the electric meter reading at the
time o€ gucupakion and eleaghric bills are to baugaid regubdarly
by him porsonally when electricity department submit bille
He will pay al) prescribaed water=-tax eta. Ha is Requested to
submit ocaupation report to this office copy endorsing ke
Posknasber,Xnphal HeO. '

il
e §¢}~‘“““‘”

(R,Ko. By SINGH)
Director pPotita) Services
Manipur.Imphal«795001,

Capy to e= ' .
1. ‘The postmaster,Imphal H.0. for information .

and necessary action.

e HBri MoCe Dasiy Dy. Bupdt, of Post offices, Imphol
for infomuation and n/action Yo occupy the
qparter within prepexibed periods

bmbe ‘fhe Maona Devi, P.n.(60), YImphal, She

Jo i
&;<i//will please submit occupation report of Type-1IX
Unit =6 lot. floor uarter at Palace compound,
Irmphal  wdthin 7 days of receipt of this-letter.

\/i(ﬂi FU(‘; p{/ r:f( r(,/'r f\m , ])N f/} ‘>/){\ (;\/ ‘ /) ,().i)“;) . G(}/f V/U'L/"
12y
(B, S1eH)

Diregtor Posktol Sexvices
Hondpur, Inphad=785001,

.,é

"

T
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Shri T.P. Selvam
Post Master General,

N.E. Circle, Shillong - 793001.
C\\Yb oufcib_ ’\‘DJ()'P(-,‘-“)_, eyrome? Q)
Subject - Request with folded hands for kind Intervention on humanitarian,

ground in respect of prejudiced action of DPS, Imphal in making
allotment of Departmental Quarter at/mphal,
Mast respected Sir,

With high regards and humble submission Fheg to lay the following few lines for your kind

infarmation and immediale intervention to save me from undue inconvenience and harship

imposed on me with prejudiced intention by DPS, Imphal.

1. That Sir,  am a femal official working as P.A. ( SBCO) and had joined at imphalon 4 - 4-

02 after transfer from Kohima H.O. ( Nagaland ).

2. That Sir, before my relief from Kohima | submitted one humble prayer application to
DPS, Imphal for allotment of one Type Il quarter in old postal colony behind H.O.P.S
building which was forwarded by DPS, Nagaland vide his letler No. D - 2/ Bldg / Misc - 111

dated at Kohima 14 -3 -02 .

3. Thal Sir, | belong to a village from Jiribam which is about 230"Kms away from Imphal. 1,
am the mother of 2 ( Two ) small children aged about 3 yrs and 1 year respectively and
my children fully depeird on me. The younger child is of about 1 year age lives on breast
feeding and thus my personal care of this child is absolutely necessary at certian intervals
(o keepy him alive and only with this intention and compelling cirucmstances. | prayed to
DPS. Imphal prior to my arrival from Kohima to allot quarter in old postal colony behind

H.P.0.S building.

4, That Sir, unfortunately at that moment on my arrival from Kohima no Departmental Quaiter
was vacant in old postal colony at Imphal and for that | took shejter in a rented house. But
due to the above obviéus reason my slay in rented house became impossible and finding
no alternative | personally fall on the legs of previous DPS, Shri G. Nman and apraised
hity with ‘my problems. He was kind enough to consider my prayer and immediately
allotled the by post gu:+ter of Post Masler, Imphal which was lying vacant. He further
assured that on humas-“iarian ground he will allot any quarter in old post office colony as

«gon as the quarter is vacated. The copy of my application submitted through DPS, Kohima

contd. 2
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_:} and application submitted to Imphal along with allotment order bearing No. D - 4 [ HAC/ ’;(

IP - daled 11-4-02 are enclosed marked “a""h" and "c".

That Sir, there after one unitof Type Il quarter was vacated due to transfer of one Mohamad
Manab Sheik and | was expecling allotment of the afbres-aid quarter to me for permanent
solution of my |51'0b|0|ﬂ until | complete my tenure and transfer else where. Butignoring
the justice and my compélling problem the said quarter was converted into store room

of Imphal t1.0. and old records were dumped inside it.

That Sir, There afler one more unit of Type -1l quarter which was inoccupation of Shri
N.C. Halder, Supt. of P.O.S was vacaled due to his transfer from Imphal and | was very
much hopelulof gelting a merciful allotiment order from DPS, Imphal. But unfortunately
my case was again ignored by him and he instead of alloting to me allowed the sepoy of
Manipur Rifles whose services were provided for the security of previous DPPS. These
. Manipur Rifle men were earlier living in lower portion of 1.B. | don't know hbw faritwas

juslified lo allot a family departmental quarter to security personal.

(&2}

Thal Sir, One more Type - Il quarter which was in occupation of Shri. Ksh. Jiban Singh,

was vacated in April' 2002 due to his dismisal from service and the same quarter is still

lying vacant since April' 2002.

In this regard, I personally submilted an application to DPS. imphalon 10 -10-2002 1o
allot the said vacant quarter to me so that | may be able to look after my smail son of 1
year age from H.P.O as a'n when necessary but neither the said quarter was alloted to
me nor any communication regasjding consideratioﬁ of my prayer was conveyed. The

affore said_quarteris still vacant for allotment. A copy of aforesaid application is enclosed

marked "D".

Thal Sir, 'now it has burst my heart and | had became helpless to sce that without
considering my helpless condition towards the welfare of my small kids and withoul
extending any humanilarian geslure the DPS, Imphal has suddénly cancelled the allotmenli
order in which | presently reside and had further ordered me to occupy a Type - Ili
quarter in palace compound which is situaled at the distance of more than 2 Kms from

Imphal P.O.

contd, 3
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That Sir, [ am extremly shocked to see the unhuman treatment given to me dispite the

fact one Type - Il quarter is still vacaht for allotment since April' 2002 and in case this is

alloted to me ! shall be able o look afler my 3 years and 1 year old children.

Under the above factors, | request your honour with foldéd ﬂhandsv to kindly exlend your

general hand by making to personal intervention for allotment of above Type - Il quarter

which is still vacant and -Iyinq for allolment since Apri’ 2002 in order lo save the life of

niy children.

For this act of your kindness , I shall remain ever grateful to you.

Youws faithfully

.-:7, « / -

( Th. Meena Devi)
PAISBCO
Imphal H.0.

Advance copy to :-

1.

Shri TP, Selvem, PM.G., Shillong with request for immediate intervention to explore
justice for the welfare and security of my children. Since 1 unit of Type - 1l quarter is lying
vacant for allotment since April'02 their May not be any reason of hardle for allolment to

e by DPS, Iimphal.

Shri R.K. B. quh D.PS. Imphal. He is again requested with foldod hands to kindly
reconsider my humble prayer and allot the vacant Type - I quav(m in old postal colony

cons:denng the welfare of children who are only 3 years and 1 yearsold, P st

}cluu el @l RIS A \«H* oew o \Hﬁ. LTRSS S VL ey e e AL CoLC_‘.{LLT(‘.;.\;s(,")L
v meecived %OW\ |P b (’) h"“”’g v Mo, \.(l‘.\\lguﬂ‘xé
s R R h- Aoryer Ao,
NN ) e . ?6"7'-03
( Th. Mecna Devi)
PATSBCO

Imphal 1.0,
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pepartment of PostiIndiae
tﬁe Director Postal Serviceszmaqipurzlmphals
795001{ \

ARK KKK

Of fice of

Noe DJ-4/IP~QRT/A110t/Pt.iII(A). pated at xmpha’l.thc 28.2,03;

To ! .
.~ 8mte Th. Meena Devi,
N pOAQ(SBCO)I h
Imphal,

Subs ~ Vacation of bye post quarter of
Postmaster,Imphal H.0, tO-MOXrow
dtd, 01.,03,03 pOSitiV@lYo

The bye-~post (uartex of Postmaster.lmphél‘ﬂ.o. which
you have ocaupied by you has been allotted to Dye. Supdte of
pPost offices,Imphal.

You are, therefore asked to vacat the quarter
to-morrow dtde.01.,03.03 positively. I£ the quarter is not
vacated within the said period, Department @£ will take the
possession of the (uarter on 01.,03,03 by removing your personal
affects to outside without further notice. The department will
not held responsible for loss of any of your & personal
belongings after taklng over the possesslon of the quartels

e
/

0 ./
(RyKeBe Singh)
Director Postal Services

Manipur,Imphal=795001.

@r%%@%@*/
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: ‘~1 ' - Department of Postzlndla.
- Office of the Director Postal bervices:Manipur:Imphals

795001,
WA

Noo D3-4/IP-QRT/ALlot/Pt.ITII(A). Dated at Imphal,
Al | the 25.03,03,

, . Smte The Maena Devi 1s OCQUQ;Iﬁghihe Postmastexr's
.+ - Ruarter without authority,for which s is not entitled. -
- The quarter has been allotted to sri M.C. Das, Dy. S.P.
\.3 Manipur Division vide.this office letter Naux of even Noo

. dtdd 24,02,03. Smt. Th. Meena Devi has been allotted \
‘Quartex: No, Type~IIIl Unit-G. Postal colony, palace )
~ compound,Imphal vide this office letter No. D4/HAC/IP
dtd, 09.10.,02 above her entitlement. which she has not
oacupied till date.

: It has been decided to charge commercial rate of rent
\~ from sSmte. The. Meena Devi for her un~authorised occupation

"of Postmaster'n quarter, - SR

N The panel rent- is fixed at Rs., 6355/= (Rupees six 2
“thousand thraee hundred fifty fiva) on —and will be
" recovered from 02,03,034
Thia is without prejudice to any further action
which may be taken up in the matter,

<

' "l;f’. .'"I, ’ » . S ' (ROK'B. QING}’I) C
A o ' Director-Postal Services .
Manipur,Imphal -795001,

Copy to z-

l, The Postmaster.Imphul H.0, tor information
'and necessary action.

2. Sri M.C, Das. Dy. SPOs, Manipur.ITE/a
for infouonation,

. -
Smt, Th, Meena Devi, P, .(5?90),Impha1 for
Q@!&{;P informations, <?}ﬁ“ :
0 ‘ ' . {(ReK.Bs SINGH):
’ Dirsctor Postal Services

Manipur,Iinphal =795001,
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To

|

. |

Shri T.P, Selvam, : '
Post Macter General, )ﬁ

N.E, Circle, Shillong l

I

i

Through Director of Postal Services, Imphal,

Subject :- In the matter of irregular, unjustful, 1llegal
and against the law of land, the action of I
Director of Postal Services, Imphal Manipur. |
for imposing punishment of panel rent :
recovery of House rent pt commercial rate -
while pendency of apoeal in the matter
with the higher aguthorities i,e. P.MG., ,
Shillong. e

- AND - ' RE

ii) In the matter of humble appeal to take i
imnediate gction and other precautions under I
the Rules and Law of 1land to protect the s
applicant from undue harassement and to stay i;
and_quass the impunged order of Director iha
of Postal Services, Imphal issued under memo, , *%
No. D3-4/IP-QRT/Allot/Pt~ III (A) dated 25=03-103 g
to meet the end of justice,

- AND - | {
| | :

111) In the matter of further appeal for taking
necessary action as deemed proper for allotment

O0f quarter in old post office colony on humanit-
ary ground etq, _ .

Ref. i~  D,P.S., Imphal Memo No. D3-4/IP-QRT/Allot/Pt-III{p) |
Dated : 25-03-107, .

MOST RESPECTFULLY SHEWETH : : i

Te That, the applicant who is now serving as postal ¥
Assistant (SBCO) at Imphal was transferred from Nagaland,
Kobhima to the Manipur vide Circle office Memo No, Staff/
584/ SBCO/RT/Pt-I1 .dated 5-3-2002. After the- issuance of the H
sald transfer order the applicant submitted a representation +
on 13-3-2002 to the Director of Postal Services, Imphal, Man-~ ify
ipur requesting for alloting a Type- IT Departmentsl Quarter i
in the 01d Postal Colony. In the sald representation the

RIS TN

v COth...Z/"

W
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‘applicant reflected the cause of inconveniences to be 'yj

faced by her 2t Impha

her pryer for allotment of quarter

|

{

I

i

i

1 and the genuine reason justifying qw
in old post office ' -ﬁﬁ

3

|

colony. The said representation was forviarded by the
superintendant of Post Office ( H.Q) for Director of Postal ‘#
|

Services. Nagaland, Kbhima vdde bhis Jetter dated 14-3-2002.

A copy of the said representation &

Jetter are annexed herewith as AWEXURES {
A/T & A/2 respectively. N
2e That, the applicant al so submitted a'representation , Q

_on 8-L4-2002 to the Director of Postal Services, Imphal,

Manipur requesting for.alloting a type - II Quarter in old g
post office colony, which was vacated by one Shri Kh., Jiban \ ﬂ
Singh, In the said application the appliCant‘also“reflected EJ
|
|

gbout inconveniences and grievances faced by her after

transfering from Kohima 1o Imphal, and further requested to

allot the said vacan® quarter. /

A copy of the said representation is

annexed herewith as ANHEXURE =A/ 3.

“

e o e T

That, the then Director of Postal Services

30" )
Manipur after being satisfied about the compelling circums-
e vacant ( Bye-Fost Quar-

tances of the applicant alloted th
at 01d Postal Colony vide his

ition that the appllcant.
ed by the post

ter of Post Master, Imphal )
order dated 11-04-'02 on the cond
will vacate the quarter as soon as it is requir
Master, Imphal Head Office. -

A copy of the said order is annexed
herewith as ANNEXURE - A/4. “ o

. fhat, after the issuahce of the sald order dafed
11-0L4-2002 ( Annexure - p/i), alloting the applicant the

The appliCant sqbﬁitted a represen-
tor Postal Services, Naphal,
he

by gquarter T§pe - 111,
tation on 31-05-2007 to the Direc
Manipur requesting for alloting a Type - 1I Quarter in t
01d post Office Colony vehind H.P,O0. in place of the sald

COntd-....?}'/"‘



W)

Type-'III quarter stating inter alia that the sald allotment .
order is a temporary arrangement, She further requested to
issue necessary orders alloting the said type = II quarter

at an early date, which was lying vacant and no allotment
order was issued to any one.

A copy of the sald representation 1is
snncxed herewith as ANNEXURE -~ A/5.

Se But surprising enough to mention that by keepiﬁg.a type~I1
quarter vacant in old post office colony since, April '02
the Director, Postal Services, Imphal Manipur took contrary
decision and issued an order on 9«10—2002 wherein the applicant

was alloted a type - III Unit 6 first floor of the guarter at
s not convenient to the appli-

pPlace compound Imphal, whlch wa
ondition about her two small

cant considering the compelling

children.

A copy of the said order is annexed
herewith as ANMNEXURE -~ A /6.

6. That, the applicant agaln submitted an application

on 10-10-2002 to the Director Postal Services, Manipur reg-
uesting for alloting a guarter of 0ld Postal Colony in plece of
the Place Compound, In the said representation the applicant
agaln reflected/highlighted 211 the facts and circumstences
of her grievances by stating that she is living with # ( two)
small kids of three yrs. and one year respectively ther=by she
has to take care cf the small kids all through the working
hour. She further requested to allote -the type - II Unit quar-
ter in 01d Postal Colony behind H.P.O. by issuing necessary .
order at an early date, which was atill kept vacant.

A copy of fhe said order is annexed
herewith as ANNEXURE - A/7.

R

7.  That,. to the great shock and surpriSe to mention that

without considering the reguest made by the applicant the

Director Posta 1 Services, Imphal, Manipur issued an order

ol-02-2003 in respect of the bye post quarter im 0ld Postal
d was

on
Colony which is under occupation of the applicant an

alloted to one Shri M.C.Das, Deputy Superintendant ©

e s e e -
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Imphal with immedizte effect. The said order further stated

@55" that the said incumbent shall occupy the guarter within seven’
«’éj day S. '
‘ " A copy of the said order is annexed

herewith as ANKEXURE - A/8,

8. That, being aggrieved by the said order ( annexure-A/8)
- ' the applicant preferfed an appeal before ycour honour on 26-2~'03.
The said apgeal was preferred through proper chanhelo In the |
' said appeal the applicant again -highlighted all the facts and
circumstances of £ke her grievances and also inhuman acts done
by the concerned autharities i.e, the Directorate of Postal
Services, Imphal, Manipur by alloting quarter at Plaée Compound
and also alloting the quarter which is in occupation by her
to other incumbents, The applicant further reaﬁeéted in the said
appeal to direct the concerned authority to allot a type - I1 qu-
arter which is still lying'Vacant since, the month of April’ 2002,
The said appeal is not yet disposed of till date.

: ‘ : & copy of the sald appeal is annexed
- ' herewith az ANNEXURE- A/9.

% 9 That, the Direct&r Postal Services, Imphal on reécelpt of

! appeal to be forwarded to the post Master General Shillong, Called

i the applicant in his chamber and warned personally to vacayt the

' - quarter immediately or to face. dire consequence etc, Again immedi-

g E ately and simultinously wrote a ljetter on 28-02-2003 to the appli-

E : cont regarding the vacating of the sald quarterwwhich is in posgsess-
%‘ jon of the applicant by Ist March, 2003 positively,rzgg_fgégﬁlgjggr
f further directed/stated that 1T the applicant fails‘to vacate the
:éid guarter within the stipulated period the Department will take
the poEEEEEEBE—ST"¥E€‘aﬁ§}ter on 01-0%-2003 by removing all the
grticles beiggﬁing to hér without further notice and the DepffjﬁEiﬁt

@ oo o

will Tot held responsible for the lost of said property.
_________-___c_’____._-——-——"“"*——-—— e

e s

A copy of the seid letter s annexed
nerewith as ANUEXURE .- A/10,

Contd....5/-
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10, That, thereafter due to threat given by the Director
Concerned the applicant with fearful mind has submitted remin- H
ders dated 12-0%-'03 and 25-0%-'03 to your honour to explore o
justice and to cause allotement of vacant gquarter in old Post
Office Colony in which she can see the welfare @and sefety A

of her 2 ( two ) small children of 3 ( three ) years and ' po
one yr. old who lives on breast sucking only. If her quarter
is shifted from the 01d Postal Colony to Palace Compound in 5
view of the impugned orders-( Annexure - A/6 & A/€) she will b
suffer from irriparable looses and injuries that cannot be com- '
pensated in other terms and the innocent children of th=
applicant will further be jeoparadised.

\ A Cépy of the said remlnder 1etters are’ L
annexed herewith as ANNEXURE ~A/W1 & A/12. P

1. - That, the applicant further begs to submit that besides - b
the vacant quarter, vacated by Kh. Jiban Singh, two more: quarterc
are engaged other wise and can be alloted to the applicant by ma-
king necessery arrangement in the Old Post Office Colony.

12 But, It is surprising and at the same time painful to

mention that without any consideration and showing Jjustification

the Director of postal services, Imphal has issued a sudden

arbitrary order of imposinz penalty of penal recovery of rent

at commercial rate and has fixed up. f. 6,255/- per month to be -
recovered from the -pay of the applicant giving date bf effect L
back dated i.e, OZ-OB—‘OB_EEEEggt walting for decision of appeal
fEffELEEtQEZLQB prererred by applicant to the Higher authority

i.e. ( to the P.M.G. 5 hillong e

|

1

S, {

e e i e e T T o
1

{

1

t

A wopy of the impunged order is enclosged:
marked "A/13",

Now, ffom the above, it may kindly be seen that the motive
of she Director Postal Services, is cent per cent Biased, Prejudi-
ced and malafidy to cause precumiary circumstances not in the life
of the applicant but also 2 ( two ) innocent simall children aged

3 yrs and 1 year respectively,

It may kindly further be seen that non-alloting of vacant
quarter without any valid reason since April Y02 and kecping the
quarter still vacant is well motivated to deny natural Justice

to the applicant,
Contde. .
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It may kindly further be seen that issuing the order,
imposing penakty of recovery at comiercigl rate assessed by
him whimisically to the tone of k. 6,355/~ without isswing

any show-cause notice and providing any opportunity to furni-’
shed my say has seriously violated the law of natural justice,
and law of land,

It may kindly also be seen that, when the appeal in the
samé mgtter 1s pending with higher authority like P,M.G, Shill-

‘ong, the action of Director by passing the normal procedure znd

over looking the-existance of higher authorities is gro ss
violation of the rules, and law of fhe land, .

That sir, the gpplicant at present after all normal dedu-
ction draws %, 5,616.00 per month, but without any human con-
sideration and Jjustice, the D.P. s. Imphal has passed order of
panel recovery of i, 6,355/- i.e, fse 739.00 in excess of the
total emoluments drawn by the applicant.

That, sir by effecting such, irregular,unjusmful.and
arbitrary order »f recovery the D.P.S, hés not only 2xposed
his excessiviness, but has also caused great pecuniary Circu-
mstances to the applicant and now due to non-getting of sal ary
during the operation of such impugned order there is no alter—
“native but to sterve with two imnocent children agnd under such
inhuman act and under such pecuniary énd injustful c¢ondition
the applicant make the following prayer to yowr honcur to ssve
the life to meet the end of justice,

(a) That,Your honour would be gracious ‘enough to stop
and stay the impugned and irregular order passed by
D.P.S. Imphal for penal recovery of #&. 6,355,00
per month i.e, more than fs. 739.00. of the total emo-

_luments drawn by the applicant, \

|
v
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(b) That, your honour would Le further gracious enough
to dispose of the appeal dated 26~02-03 sympathetically
so that the vacant quarter in the old post office colony
is alloted to the applicant to save the life of her

minor children,

The applicant for this act of your kindness shall remgin

grateful to you,

Dated/Imphal - -

Your's faithfully,

the 28thg March, '03. ( TH. MIENA DEVI )

7z

I:fylct\4j) S0 ]\W\(fw.' vee . - ﬁs)

Adv;

P.A. /u B.C. O., Imphalo H.O,

7

Copy to -

Te The Chief P,M.G., N.E., Clrcle, Shillong for his
kind information and immediate intervention to save
the life of the applicant and her two small c¢hildren,

2 Shri T.P, Selvam, P.M.G. Shillong for his kind
information and similar action,

r()ll Mg, Cf--'\( a1 :

( TH, MEENA DEVI
P. Ao/so BoCuO" Impbalo HoOo
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Da-A/:r;.»QRT/Auot/pt.m(A), . Dated at Imphal,the 07,04,03

Vo
. ln w!

A o . . ) : . {__’»":‘,-' :’, . B .
TD } . . }}r" . 1‘ \,.- " "'%, o .
’\/" mL. 'I‘h. Meena Devi,:. '"wo. s
: OAQ(QBCO) ’ Imphal. © .“ B
A - - Subs ~. VacaLion of. By~post quarter
neno B A of Po Lmaster,lmpha] Hooo ,
N . » ’ i

You have beon allotted ‘l‘pr-III-G. postal colony,

. ‘palace comypound vido this office leLter No. D4/HAC/IP dtd, -
, 095105024 . :

Vou Are given iime upl.o 30004. )Oot to vacat_e the B
QPOostmasterts quarten on the personals appeal made by vou to

the Cobadary, N, Ba Clroles deexgo mnl. l.lyLO .30 04,03 will nuot
be charged nnd 1s wa: Lveuo, LI . | ,
. -

/

(‘)
(RJKoB, uINGH) ,
Directox Postal Services

rfmnipqr,[wph:x.l ~795001,
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M tdvaeter of Poskm Byt oo,
Loaraldy, Mandpur D vi gl on.

Sub i~ Allotment of Departmental Guarter in -
01 Poal 0ffice Colony and humble proyer
Tor extending zérierons snd humanitarian .
consideration. in most pathetiq, deplorable,
and compelliyg clrcumstances,

Rel s-Your esteemed lotter No. D3-L/IP-QRT/ Allot/
PL.IIT(A), dated at Imphal, the 7-4-03, .

Respected sir, ‘ , " .

Finding no allernative to solve the erisis pre&ailing
apout the welfare of my two small kids, I beg to issue this
humble reminder to my eppeal dated 28-03-03, Which is lying
pending with circle office as well as to your good-self. In
this conncolion once more I with heavy heart would 1iké to
mention that it would not.st gll be practiceble to keep my
two small kids at distance place durlng office hour,

Sy, such heing the un-avoidable clreumgtances once
again I am repeating the Same problem of my 1 yr. son who
lives on breast feeding only.

Herice at last.finding no alternative way s and means,
I agein renuest your goodself to kindly cxtend your generous

nend and gilot either the vacant quarter or any other: acco~

modation wirich you concider proper in old post office cclony
to provide reliefl to my children who are only 3'years and
} year o0ld respectively,

Bated : 21-0h-0 Yours faithfully,

el

( Th, Meena Devi
PA/SBCO, Imphal 1.0,

1o The Post Master General, N.E, Circle, L
\v/ shillong for his king information._He_isu?:,ﬁ R
requested to kindly extend his kind persongl & .
intervention and help for causing allotment,
of quarter (Type-II) which is still lying -
vacant since April,2002. Another adjacent

Quarter which is occupied as store room of Head . .

Office can also be gllotted Ly making alternative "

arrangement to solve my problem,

3

e

(Th.Meéna Dewd )

PA /S BCO, Imph al HeO}.
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